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No. 1910/1244/2015/19/T-4. — In exercise of the powers conferred by Section 2 read with Section 4 of the
Indian Tolls Act. 1851 (No. V1T of 1851), as applicable to the State of Chhattisgarh, and in pursuance of this Department’s
Notification No. 4033/5-1706/P.W./2001, dated 1st September, 2001, the State Government, hereby, revokes with
immediate effect the levy of toll on Sirsida Bridge situated en 5/4 Km of Charama-Korar Road in District Kanker with

immediate effect.
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